Crimbi

IN THE CONMIRPAL ADMIDIS MATIVE [ IBUNAL
JAIPUR  BEMNCH @ JAIFPR

"

Date of order : 11.7.1995

in

OA No, 99,1933

Sardar Jain

Shri V.5. Sizcdia & Othera

ceo s Respondents,

Mr, JeDeo Sherma, Counsel for the rescvondents,

Hon'ble Mr, Gop2l Krishn?, Vide Ch2irman.

Hon'ble Mr, NJKJ Vernd, ¢dm. Member,
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OR D ER

((PEP. [ON' BLE IR. COPAL KR IS, VICE CHATLMAN))
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Fetitioner has filed this contzmpt petition
21leging therein thét the respondsnts have
comitted conktempt of Conrt by not lmplamenting
the corder of this TIribardl dA2ted 12,.2,19292 3and
by engdging fresh hdnds in Service igﬂ;ring the
petitioner's right to preferenti3l tredtment for
the purpose of employment, The rozvemndents, it

is 2lleged Ly ths petitionar, h2yes ignored the
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provisions contained in Section 25-H of the |
Industrial Dispuntes Act, 1947, The order of
which wilful Adisobedience 1s claimpd.wab passad

in OA o, 22,93 on 18.2,1993 and it reads 3s
follows 3= .

[ 1]

“Admit, Issue notices to respondents
return2ble on 4,2,1993, In the m=3n-
vwhile 1f &y fresh engd3gement of casull
lahour is to be made by the respondents
the cl2ime gf the applicantsunder
Section 25-H of the I.D. Act shall be e
kept in view." .

2. ~ We h3ave heard learn=d counsel for the o
parties and have gone through the records of the

case carefully.

3. It is noteworthy that aigéntempt petition | :
was admittedly filed by the petitioner and regi-
stered as CP N», 65/93 in respgect of the order
A3ted 18,2,1793 plssed Ly this BenCh,i§£§¥Zresﬁid
OA M5, 29/93 and it was dismissed by the Tribunal
on merits on 18;9.1993 Ag it 4dia nat disclo se dny
contempt. Subsequently, the p@titlon@r alongwith
others had filed another contempt thitlon which
was registered as CP Na, 79,93 arising out of the
OA aforesaid and rhe said contempt petition was g
not entert3ined by the Tribuﬁal on thé grdund that \
it was not signed by 2ll the personS‘alleging ‘ j
tempt vide Annexure A/3 Jated 29,5.1991, The
petitioner has pleaded that deSpite.directions of w
the Tribun3l issued on 18,.,2,1923 and.despitqﬂgggz___~L
vice of th3t order, the respondents mdde @proint-

C{k&ﬁ¢fments of fresh hanis with effect from 21.5.1223, -

-




.

Section 20 of the Contempt of Courts Act, 1971
provides that no Court sh2ll iﬁitiate any pro-
ceedings of contenpt, eith%f cn its swn motion
or otherwise, 3aftar the expiry of 2 period of one

yeldr from the date 5n which the contempt 1s

dlleged to hive heen commitbed, It trapnspires N

from the record that the alleged contenpt was

when frzsh hands wers given appointments ignoring

the cl3im of the petitiorners, This contempt

retition has keen presented on %,12,19%4, The
linitation for initi3ting contempt proceedings :
e ore yeAr from the d3te of the 2lleged commission |

of contempt, The first cortempt petition in res-

rect of thz s3me order wasg dismiSSed by thié
Tribunallcn 1€,2.1993 on merits 3s it failsd to

Aiscloase any conkempt at 2ll, Thez second contempt

petition in regard to the same order was dismizsed

as being d=zfactive sincs ityﬂii not kear the sign-

fote

atures of the petitioner 2and others, The petiticner

has failed to disclose the

Jet2ils of fresh hands

which are allegsd to have bzan engagei by th2
respondents ignoring the petikcloner's claim, The
Avermenks mdde in the body of the contempt petition

Are vague 3and incémprehensible. We f£ind th3t the
earlier contempt petitions haviﬁg been dismissed

by this Tribunﬁl, the préSent contenpt petition —————

on the s3ms sihj2ct in resp=ckt of the s3me crder

is not miint2irdble and it is also hit by thse Mr

t¥ of 1imitation,



4. In view of the 3kove discussion, this

contenmpt petltion £21l1ls And i hereby dismissed.

5, No order s to costs, i —

Nole-by

( N.K., VERMA )
MEMRER (A)

cvr,

Arn P
(Z0PAL KRIS Hi’\?\)
VICE CHAIRMAN



